287  Re: Employment of Manual
Scavangers gnd Constitution of Dry
(ix) Need to modernise proposed civil
Aerodrome at Bhubaneeshwar

SHRIBRAJAKISHORE TRIPATHY (Puri)
- After formal allotment of an area of 68. 319
acres of land by the state Government forthe
expansion of Bhubaneshwar Civil Airodrome,
the foundation stone for Newterminal Complex
waslaidon 17. 3. 1993. The scope of modem-
ization programme includes extension ofthe
airports runways from the existing 7441 ft. to
9000 ft. Butin order to upgrade the airportto
receive internationalflights, it will need further
extensiontothestandard lengthof 11, 000 ft. In
view of favorable geographicallocation,. highly
richtourist potential and growing industrialim-
portance, immediate commencement of
modernisation work and extension of runway
lengthin this airport may also betaken up.

The Vayudoot Services between
Bubaneswar—Jaypore—Vizag and
Bhubaneswar—Rourkela—Calcutta Sectorsand
Delhi—Bhubaneswar—Port Blair service plane
should be reintroduced immediately.

Therefore, the Union Government should
take all necessary stepsto mitigatethese prob-
lems ofthe traveling public and forthe sake of
cevelopment oftourism in Orissa.

14.32hrs.

MR CHAIRMAN : Wewill nowtake upthe
employment of Manual Scavengersand Con-
struction of Dry Latrines (Prohibition) Bill.

EMPOLYMENT OF MANUAL SCAVEN-
GERSAND CONSTRUCTIONOF DRY
LATRINES (PROHIBITION)BILL

THEMINISTEROF STATE INTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP- -

MAY 13, 1983

Latrines (Prohibition) Bl 288

ANDSPORTS)ANDMINISTEROF STATEIN
THEMINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir, on behalf
of Shrimati Sheila Kaul, | begto move:*

"Thatthe Billto provide forthe prohibition
of employment of manual Scavengers at
willas constructionor continuance ofdry
latrines and for the regulation of construc-
tion and maintenance of water—seal la-
trines and for matters connected therewith
orincidental thereto, betaken into consid-
eration.”

MR. CHAIRMAN: Motion moved:

“ That the Billto provide for the prohibition
ofemployment of manual scavengers as
well as Construction or continuance of dry
latrines and forthe regulation of construc-
tion and maintenance of water—seal la-
trines and for matters connected therewith
orincidental thereto, betaken into consid-
eration.”

SHRIDAUDAYAL JOSHI (Kota). I beg
tomove: '

Thatthe Bill be circulated forthe purpose
of eliciting opinion thereon by the 17th August,
1893.(1)

SHRIMATI GIRIJA DEVEI (Maharaj
Ganj): | begtomove:

Thatthe Bill becirculated forthe purpose
of eliciting opinionthereon by the 25th August,
1993.(2)

SHRI GIRDHAR! LAL BHARGAVA
(Jaipur): |beg to move:

Thatthe Bill becirculated forthe purpose
of eliciting opinion thereon by the 16th August,
1993.(4) '

MR. CHAIRMAN: Now, Shri Shyam
Bihari Misra may speak

ME.NT(DEPARTMENTOF YOUTHAFFAIRS
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SHRISHYAM BIHARIMISRA (Bilhaur):
Mr. Chairman, Sir, we welcome the Employ-
mentof Manual Scavengers and Construction of
Dry Latrines (Prohibition) Bill, 1993 presented
by the Government open—heartedly. Actually
this Bioll should have been broughtmuch ear-
lier. Today, we have marchedfromtheyear 1947
to 1993 ahdhave undertaken many bigprojects
and development works. We even dreamt of
landingon the moon butcould not eliminatethe
inhuman practice of employing persons for
carrying Night soilonhead even ather 46years

ofIndependence.

Even today inspite of too much efforts,
discussion andframing laws, we are findingthe
prevalencetothe practice of manual scaveng-
inginthe country. The practice of manualscav-
engingis verycommon today and itis verymuch
inpractice in big cities, towns and villages. We
are notdoing justice tothe proper development
of human being. We are playing with the dignity
ofmanintheworld aswell asin India.

The Congress Governmentwhichhas ruled
the country for the most of the perioa made
promises to uplift the citizens belongingto the
Scheduled Castes butin fact, it did not take any
measures to eliminate this inhuman practice.
Unless we take measures to eliminate such
inhuman practices, itis uselesstothink overor
evenimagine to promote the standard of living
ofthe people belongingtothe Scheduled Castes.
When we are banningthe employment of per-
sons for manual scavenging and the construc-
tion of dry latrines through this law, we will have
to consider other aspects of the problem and
chalk outcertain other programmes as well

Even after passing of 46 years we have not
been able to make arrangements of latnnesfor
our sisters and mothers who want to lead their
lives with honour in this country? The women
living in villages have to ease themselves in
openfields. |have been electedfromaruralarea
and whn | go on a visitto my constituency and
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otherplaces then | see thatthewomenfolk of our
society have to goto easethemselves onthe
roadside or in the open field and that is very
embarrassingforthose honorable ladies. When
apassc r—bypassesthroghthe road, they have .
to stand up to protect their honour. After witness-
ing such a scene, can we claimthat this country
has made any progress and heading towards
any development?

We have accomplished many research
works, butwe couldnotmake any arrangements
evenfor latrines for our people livingin villages,
slums andforthe farmers and labourers sothat
they are notcompelledto case themselvesin
open fields. We shall have to make arrange-
mentsforit.

Ithas been mentionedin this Billthat the
legislation willcome intoforce only inthe States
of Govemmentof Goa, Kamataka, Maharashtra, -
Tripura and West Bengal because the Govemn-
ments of these States have passedsuch lawsin
their respective States butin other states this
law will come intoforce only afterthey alsopass
such resolutions. Today the State Govemments
are facingfinancial crunch. They are notina
position to provide suchfacilities on large scale.
|, therefore, urge uponthe Central Govemment
to make some amendments in this regard and
make arrangements for prowviding fundstothe
State Govemments. It should chalk outtime—
bound programmes forthe States so thatevery
state Govemment may be able topassalawin
this regardintwoyears, five yearsortenyears
we willdo this, until it is implemented in other
states, the general public of the country as a
whole will not be able to derive any benefit.

inorderto solve this problem, we should
provide adequate funds in the Eighth—Five Year
Planandforthcoming Five—Year Plans. Under
the provisions of this Bill which is goingtobe on.
Wewill have to make amangements for Public
Latrines, Community Latrines or common La-
trines in villages and towns. It has been men-
tioned in this Bill also. Such kinds of latrines
should be constructed and when we ban the
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construction of drylatrines, thecommon people

who cannot construct water seal latrines, will

also getrelieffromit.

Some schemes have beenformulatedby
HUDCO but these are not sufficient. \These
have been providedinthree Statesonly. Inthe
lightof the present situation inthe country—side
especially the launching of schemesinvillages
byHUDCOinthose three States alonecannot be
considered sufficient. Therefore, it willbe es-
sentialto construct public conveniences allover
the country on alarge scale and such Justice
shouldpercolate down tothe Panchayat level,
and Gram—Sabhalevel. So thatpeople livingin
rural areas and slums also may benefit from
these schemes.

One more thinghas beenmentionedhere
andattentionwillhavetobe paidto it. Thisissue
is that there is acute shortage of latrines in
villages. Therefore special attention willhave to
be paidto construct water—seallatrinesin vil-

lages. For this both economic and technical

facilities willhave to be made available. More-
over, we shall have to accomplish research
works onsuchissues, the latest andthe sophis-
ticated equipments will have to be provided so
thatmen are notdirectlyinvolvedincleaning of
water—seallatrines, because eventoday when
the sewers are blocked in big cities, they are
cleanedby scavengers manually. We have not
been able to make available equipments in
sufficientquantity. We willhave to pay attention
toit. '

It has been proposed that somefee will be
charged for using the Community latrines. |
would liketomake arequest thatIndiais apoor
country. This facility should be provided to
people free of cost and the responsibility of
maintenance and cleaningthese latrines should
beentrusted tolocalbodies. Theselocalbodies
should be providedfinancial help by the State
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Govemments orCentral Govemment. The fees
fixed forusing intemational Sulabh Sauchalaya
in Uttar Pradesh and other placesistoo much
andgeneral publicand otherpeople wholive
below the povertyline are unableto paythatfees
andthustheygoinopenfields orother places.
Theyareunabletousethose latrines. Therefore,
Irequestthatasmallamendmentmaybe made
in the provision of duty for which the State
Government has been given rights. Thelocal
bodies shouldbe entrusted with their mairite-
nance and sanitation.

No provisionshouldbe madeto chargefee
fromusers. | would like to submitthat whenthe
Governmentbans the system, theworkers al-
ready doing this job willbecome jobless, soiit
should also make arrangements for their reha-
bilitation. There isa referenceto rehabilitationin
this Bill but it has been leftto the State Govern-
ments. Theycan't be made depend;ent onthe
State Governments for their rehabilitation. The
Govemments should make such arrangements
and frame rulesthat workers engaged indoing
scavenging work manually may be rehabili-
tated and provided jobs when they become
jobless.

Iwould like to make another submission
thatone thinghas been mentionedinthis Billthat
a Government machinery has een made to
provide them employment. It is good and it
should be done because unless wedo so, it will
notbeimplemented. The Governmenthas made
a provision in this Bill for constituting three
committees. One Committee will evaluate the
schemes of water—seallatrines... The other
Committee will oversee the progress of these

* schemes. My suggestionisthatacommittee

shouldbe constitutedwhich willensure that after
thislaw is passed, whetherthese schemesare
working properly in those states where it is
implemented ornot. The Government willhave
toconstitutea Committee tomonitor the working
ofthe schemeto ensurethatthe states, where
such lawis notin force, shouldimplementthis
lawinthose states.



- 293  Re:Employmentof

Manual Scavangers and
Inthe end, before concluding | would like

o say that it has been stated in the survey
~ conductedbythe Government thatan expendi-
 ture of Rs. 10,000 only will be incurred on this
- scheme. | have said earlier that more funds
- shouldbe allocated for this scheme so thatwe
- may provide such facility all over the country.

This law will bow implementedinthose states

~ only. It should be implemented all over the
~ country. Itis written on page 1thatthis law will
- be implemented in Goa, Karnataka,
- Maharashtra, Tripura, WestBengalandallUnion
' territories and the remaining states have been
* leftindarkness. The Governmentshould make
~ such arrangements so that this law may be
implemented all over the country. When this
~ inhuman act is abolished in the country and
- system of cleaning night soil manually or
~ darrying it on heads is abolished and country
- movesonthe pathof progress, thenwecansay
- with pride that such system does not exist in
- India.

With these words | support this Bill and
hope thatit willbe implemented soon. | would

- liketothank you for providingme an opportunity

tospeak.

~_ [English]

THEMINISTEROF STATEINTHEMIN-
ISTRY OF HUMAN RESOURCEDEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK) : Mr. Chair-
man, Sir, Iwantto make asmallannouncement.
Ithas beendecided inthe meeting of the leaders
of various political parties thattoday by 5. 00p.
m.whenwe are going tostart the discussionon
the Verma Commission report, before thatwe
will have to pass this Bill as well as the Bill on
Salary and Allowances ofthe Members and the
Billonthe TezpurUniversity. So, lwouldrequest
thatbefore 5. 00p. m. we havetocomplete these
three Bills.
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SHRI RAM VILAS PASWAN (Rosera)
Mr. Chairman, Sir; | rise to support the Bill
presentedbythe hon. Ministerwithsome amend-
ments.

The system of carrying night soil on head
is aglaring example of how dangerousthe caste
system inthiscountryis. This systemhasbeen
continuing inthe country even after 45 years of
Independence. Whatcanbe more shamefulthan
this. Iwouldlike to cite anexample that Il wasin
jailin 1971. Iwas lodged in Bhagalpurjailand |
remained there in 5—6 jails. When | was put
behindbars, | didnotknowhowlong lwouldhave
tolivethere. Ithoughtthatthe prisoners should
be asked underwhich section they had been
lodged. There wasaprisoner. laskedhisname.
He saidnameis Hitler. |asked himfor howmany
days heis thereinthejail. He repied thathe had
beentherefortwelve years. Thenlasked what
was his crime. He replied that he did not know
what was his crime. Then | went through his
papers. Ifoundthatsections 109, 110and 1BL
in his papers. | asked himwhat posthe heldin
jail. He repliedthathe had been in thejail forfour
vearsbeforethese twelve years. laskedhim as
towhatisthe reason. He saidthatearlier he had
been putbehind bars and nothingwas statedto
him. He was released afterfouryears and when
hewas arrested again, the policeman replied
thathe was helpless. Nobody was available in
the jail to do scavenging work manually and
cholera had broken out there, so they were
lodging him in jaii. He was kept behind bars
without any crime. He was put in jail only be-
cause he was bornin the Valmiki community
and since nobody could manual scaveni ng'
nighinghehadtodoso. Hence, hewasputbehind
bars. Apersonwho didnot dothat work, who did
notfacethosetortures cannotunderstandsuch
suffering. Thatis why, | amsaying that this law
isbeingenacted after 45 years of Independence
whileitshould have been enacted atthattime.
|am glad that we are going to do this things. |
would like to say that this work should be com-
pleted as soon aspossible.
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How this thing should be done isa serious
_issue. The Planning Commission has priority
forotherthings butit has nopriority for humanity.
We talk of development, the developmentotfthe
countryshouldtake place but we are seeingwhat
developmentistaking place. Though develop-
mental activities are taking place in Delhiroads
- are beingconstructed and fountains are being
installed butthe greatestthingsis thatsome-
thing should be done on human consideration
which is not being done. We are goingtoenact
thic lawsbut even after the law is enacted, what
is the quarantee thatthey donot engage them-
selve§ inthiswork again? What scheme is being
formulated for this purpose? Sir, at the time
whenwe were inpower, we had formulated a
scheme earmarkinga sum of Rs. 50,000 crore
throughthe Ministry of Welfare in consultation
with Works and Housing Ministry and the
Planning Commissian. | had said that when
people engagedinthisworkare liberated, inthat
case arrangements should be made for their
rehabilitation with this amount. Cottage indus-
tries should be set up and arangementstor their
training made. Just now one of my colleagues
has said something about Sulab Shauchalaya.
What is Sulabh Shauchalaya? Infact, itis an
instrument of fleecing people. Thereisaperson
by the name of Bindreshwar Pathak in my
constituency. He is agreatfraud and| know this
thing well. My constituency comes under
Ghazipur.

" PROF. PREM DHUMAL (Hamirpur): Oh
"he hails from that place, naturally.

SHRI RAM VILAS PASWAN :You may
say what you like. | amtelling you aboutit. You
please find outasto whatwas his property 15—
20—25yearsagoandwhatisittoday. Heappears
on T. V. daily, undertakes works in foreign
countries that involve billions of rupees besides
the works inthe country. Whatis he doing. He
has made the ‘Safe Karmchars’ bonded
labourers. He gets works done by them for
longer penods uptathree months andsixmonths
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andwhenthersesworkersdemandtheirwages,
he gets them beaten with stick and get their
hands and legs fractured. Despite that, he is
sittingunharmed. Nobody hears complaints. In
such asituation, how can this contract system
beabolished. Inorderto abolish this systemthe
Government may open training centres and
provide finance tothose youths of daily classes.
whose parents are engaged in this work and
hand over Sulabh Schauchalayastothem. But
thattoois notdone and contract systemcontin-
ues. Underthis contract system, thisthingis not
likelytocometoanend. | wouldlikee totell you
thatnobody does to scavengingwork manually
on hisown. Infact, heis helplesstodo so.

Suppose, tomorrow itthey face starvation,
thenwhatwillthey do, they willagain beginto do
thatworkinsome formorthe other. Therefore,
you willhave to make altemative arrangements
for them. You may even provide them with
Govemmentjobs. Youare goingtopassthislaw
butwhat will be its fate in Municipality. A sanitary
worker, whoworks in Municipality and all those
whosweeproads inand aroundthe Parliament
are notpermanent. Nobody is permanent. Why
itisso? The pleathatis madeis that they work
for only one hour and so they cannotbecome

- permanent. But they work during the pnme time

ofthe dayforl hourand restof the day they are
idle. | had given a suggestion that a sanitary
worker should take care of his children in the
morning and should do his job inthe evening.
The jobofsanitation shoukdbe undertakenonce
in 24 hours. It he does cleaning during evening
time then he can attend to the study of his
children butwhathappens actually that while he
does his job in the moming his child also accom-
panies him, as a result of it, his child remains
illiterate because he cannottake proper care of
hischildren.

Sir, | have a suggestion, that Govemment
should prepare acomprehensive scheme and
large scale rehabilitation on work should be
undertaken socially for scavengers. They should
be provided witha Govemment job tothe extent
possible. Those who are working ontemporary
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basis or on casual basis inthis field should be
made permanent because you cannot employ
themoncontractbasisasthejob is of permanent
nature. The contractsystem has already been
abolished. You cannot get thiswork done on
dailywages. Youmustregularise such persons.
They should be given aclass Il status. Now
people will opose it saying why class —IIl, why
not class—IV? Can anybody dothis workeven
foraday unless we attach, dignity of labourto
it, Ifeel we cannot do justice to them.

Sir,  want to submit that we had made a
prowvision of Rs 5000 crore butthe Govemment
has reducedthis amount to Rs. 500 crore. But|
do notthink that this amount will be sufficient.
This amount willbe spent on bureaucracy only.
Therefore, you should prepare an extensive
scheme inconsultation with the Planning Com-
mission and the Prime Minister which may
ensure toll ban on scavenging and do not let
them take up such jobs thereafter. If you have
made any provisionforreservation, they will get
it. Similarly you have given one relaxationin this
clause. | spoke tothe hon. Minister and he said
that he has seriously given thoughtto thatand
this clause says that he would be given some
relaxationin some areas "The Siate Govern-
ment, through ordinary or special order pub-
Ishedin the official gazette and onsuchterms,
if there are any, which it considers proper to
impose, will be able to give relaxation to any
area, orindividual or group of persons from a
prescnbedrequirernent of any rule, order, notice
orscheme formedunder this Actorany clause
of this Act.” Sir, | want to submit to you Mr.
Minister. that as and when you provide this
relaxation, he will start availing this relaxation
after paying the whole amount. As you know,
anothgr Bill has beenintroducedin the House.
Thatis relatad with a National Commission on
scavengers. You should remove this clause
fromthat Billand provide inthe rules thatif there
is any problem Suppose the Railways require
such persons forcleaning purpose andif there
is any problem in this regard, then this commis-
sion and representatives of seavegers cande-
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cideaboutitbutif youleave it, asitis, then Ifeel
it will be an injustice to him.

15.00hrs

Mr. Chairman, Sir, you should write to the
‘State Government in this regard. You have
made a mention the Goa, Karnataka,
Maharashtra, Tripuraand West Bengal have
giventheirconsent and rest of the States have
notgiven theirconsentinthis regardas yet. Such
abigtaskcannotbe left onthe State Govern-
ments, if some States have not given their
consents then you may write tothem, hold press
conferences andtell the people thattherse State
Govemments do notintendtoputabanon such
inhuman job done by Dalit and poor. It willexert
pressure on those Governments and they will
take upitseriously.

Mr. Chairman, Sir, | do not want to take
much time and conclude after drawing your
attention totwo—three points which | have men-
tioned eartier. Firstof all, the Govemment shouid
take it very seriously and monitorit. Maximum
funds should be arrangedin this regard not from
the Ministry and Planning Commission should
make provision for it. The States, which have not

" given theirconsent, shouldbe pressurisedto do

so through negotiations. You should abolish
contract system for good. There shouldbea
legislation by which scavenging worker maybe
consideredas scavenging employee and some
altemative arrangements made for the people
engaged insuch jobs. The abolition of scaveng-
ing needs greaterinfrastructure, | visited some
of the cities where this system was abolishea
butin absence of altemative jobs those workers
have returned to this job again. Therefore, an
arrangement in respect of a alternative job is
very essential.

lithese points are taken sariomlyéntymen
we can for hope the fulfiliment of the objectives
of this Bill.



299  Re: EmploymentofManual
Scavangers and Constitution of Dry

[English]

SHRIUDDHAB BARMAN (Barpeta) : Mr.
Chairmman, | welcomethe presentBill. |have to
thank the five State legislatures namely, Goa,
Kamataka, Mharashtra, Tripura andWest Ben-
gal for passing the necessary resolution in
pursuance of Clause 1 of article 252 of the
Constitutionempowering Parliamentto under-
take legislation.

The Employment of Manual Scavengers
and Construction of Dry Latrines Prohibition Bill
should have been brought forward earlier. This
legal measureis sought tobe brought intoforce
now after 46 years of independence. Inthink that
is a very great stigma onoursociety anditis also
an epitome of great social injustice. This
section of people the scavengers, are notcon-
sidered as human beings. They come mostly
from downtrodden and deprived section of
society, Imostlythe tribaland SCST. Theyare
discnminated against asifthey are bomtocarry
human execrate and this practice is still
continuing in oursaciety. They have no housing,
no education and they are suffering like any-
thing.

1 think this section of our society is suffenng
not only tromthe presentbut alsofromthe past.
This s the sectionwhich is deprivedforalong
time and it still continues as a remnant of our
age—oldcaste—dominatedsociety. Even today
they arebeing thoughtof as offsprings of chandal
The belief goes that because of the sin they
committed intheir previous life, they arebomas
chandals. Now, they are treated as scavengers
and they are being usedforcarryingthe numan
excreta. This practice of considenngthem as
chandals still continue in our society. They will
continue tosuffer. We have totake measuresto
uproot such practice.

Sir, atthe same time. they are also suffer-
ing from the present capitalistic society. They
are suftering fromthe pnice nse, unemployment
problem eic. Alithese things arethere. Asthey
happento be the downtrodden people and de-
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prived section of our society, thereisno altema-
tive butto continue this practice. Inspite of the
sacial reform and in spite of the steps being
taken fortheir upliftment, they are still working
asscavengers. Alithese things are there. So, |
think, this practice should endforever. Atthe
sametime, what we have seeninoursociety
isthatthey are neglected and deprivedinsuch
awaythattheyaresuffering. Theyarenothaving
any housingfacility Eveninsome States, they
are not allowed to rent a house. People are
neglectingtheminthatway.

Inthis Bill, the Government has proposed
measures to provide for the regulation of con-
struction and maintenance of water—seal la-
trinesetc. We have seenindifferentvillages and
towns not only inthe Eastandinthe South but
alsoin different parts of the country thatthere s
noproper latrine facilities. People are alsonot
educated about hygiene. Asthey are poor people,
they are not in a pusition to construct such
latrines. Now, the programme for the construc-
tion of water—seal latrines is there. If this
programme is properly implernented, thereis
scope for elimination ofthe manual scavengers.
Alithesethings should be taken care of.

In this Bill, the States and the Centra!
Govemment are aliowedtoform Committees at
the Stateand Centrallevel. Theyare alsagiven
the rightto makethe rules. But. whatlthinkis
thatthere shouldbe atime—boundprogramme:
notonly atthe State levelbutalso atthe Central
level itshouldbethere. Necessary funds should
be allocated for them for the construction of
theselatnnes. There are somanylaws. Butthey
are not effectivelyimolemented. Mere making
a law will not do. If the Government is not
rendering financialandtechnmical help as also
the other help, this problemcannot be solved. At
the same time, | am of the opinion that there
should alsobe a movement and populareduca-
tion of the masses For that, not only the
Governmental agency butalsuthe othersocial,
voluntary organisations should involve them-
selves so that this age—old practice can be
abolishedforever. Ifthatis done. the people not
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only inthetownsbutalso inthe villagescanhave
anopportunity to make India notonly strongbut
alsoenlightened. With these words, | conclude.
Thankyou.

[ Translation)

SHRIVISHWANATHSHASTRI(Gazipur)
:Mr. Chairman, Sir, | supportthe Bill. This Bill
should have come forward much before Ma-
hatma Gandhi, launched amovementofclean-
ing the latrines himself during National Move-
ment in orderto pay respect to this job andthe
persons engagedin it,. After along period this
Billhas taken shape, whichis a welcome step.
But merely enactment of law does not ensure
socialjustice. Five State Governments have
giventheiracceptance toensure justice to Dalits
andneglected people of society andtherest of
the States should also be askedtotollowit. As
you know. there are no arrangements of flush
latrines in district jails under State Govern-
ments. Some of the tbals whoarecalledMushar
are arrested under section 109 and they are
madetocleanlatrinesinjails, althoughtis not
their profession. Thay are replaced by other
Mushars after 1 or2 months’ pefiod. Youshould
take stepstodo away with such practice

Generally, itis seen thatincomparnsonto
incal population, less number of scavengers are
appointed by Municipalities. Due to which their
numberis decreasingdaybyday. This Billcan
be effective only if it 1s aimed at providing
employment to them, adopting strict methods
may help you to some extent but actually we
should try to make them conscious through
public awareness. Voluntary organisations
should be involvedin this process and by pro-
viding employment and training and making
altemative arrangement we canachievethe aim
otthus Bill. It we do nottake such steps thenwe
will have to satisty ourselves by merely making
laws but we cannot achieve our aim.

Withthesewords. | conclude.
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SHRIGIRDHARILAL BHARGAVA (Jaipur)
:Mr. Chairman, Sir, | welcome the Employment
ofManual Scavengers and Construction of Dry
Latrines (Prohibition) Billwhich has been brought
for the upliftment of the workers. There is no
opposition to this Bill.

Sir, earlier such Billwas brought tobenefit
the scavengersbut only 8 per cent peopie could
bebenefited. Atpresentthere are aboutfour lakh
workers who are engaged incarrying nightsoil
on headall overthe country. They are engaged
inadehumanising practice andthe steptakenby
the Govemment toconvert dry latnnes into flush
latrines is a welcome step. The persons wno
wanttodosome other altemative jobs shouldbe
givenloans from Nationalized Banks. The Cen-
tral Government should also provide special
grantfor this purpose. The Municipality is pro-
posedtointroduce freshtaxesinlieu of special
ban imposed on construction of dry latrines.
Therefore, if the Government provides some
concession to people. they would construct
flushlatnines andfinancial assistance wouldbe
giventothem bythe State Government. They
can repaytheirloan ininstaliments with water
bills otherwise due tofinancialconstraints they
willnotbe ableto convertdrylatrines into flush
latrines.

Mr. Chairman, Sir. people talk about pit
system forconstructingflush latnnes butinthat
casethe dirty water gets mixed with drinking
water. InJaipur people are facing such problem
and it causes many diseases particularly ab-
dominaldiseases. Therefore, | wouldliketosay
that Sulabh Souchalayas shouldbe constructed
at different places and minor fee can also be
chargedfromtheusers. In Eighth Five YearPlan
aprovision of Rs. 464 crore has been made for
this purpose. The Task Force has giveninfor-
mation about it. | also would like to say that
construction of drylatnnes and employing scav-
engers forthemshould be declared asacrime
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underlaw. Itis the duty of the Central Govemn-
ment to provide loans to such workers for their
rehabilitation or altemative jobs should be pro-
vided to them. The conversion work of dry

latrinesintoflush latrines should be camedout

within a specific period of six months to one
year.

Mr. Chairman, Sir, arrangements should
be made to provide subsidy, marginal money
and Bankloansforthis purpose. ltcanbe done
only it fhe State Govemments take interestin it
The Central Govemment should make water
arrangement otherwise converting of dry la-
trines into flush latrines will be of no use. There-
fore, besides drinking water, the Central Gov-
ernment has to make water arrangement for
flush latrines also. In some areas of the country
people are facing water problem. As one of the
hon. Members was saying that only one per cent
population of Rajasthan are getting river water
whereas it consists of five percent of the total
populaticn of India. The waterlevel of the wells
has gone too down and people are not getting
evendrinking waterthere, so the conversion of
dry latrine into flush one will not prove to be
fruithul. Theretore, the Govemment of Indiashould
provide grant and training to the people and
. arrangement of drinkingwater shouldbe made
forthem. lfthe Govemment provides watertothe
Sulabh Souchalayas alongwith drinking water
only thenthis scheme can be successful.

Mr. Chairman, Sir, if itis notdone and law
is enacted for awarding punishrhent for con-
structing dry latrines that would not be heipful.
Firstof all alternative jobs should be providedto
the workers andthe law should be enactedlater
on. If it is done by the Government, it would
create public awareness among the people.
Secondly | would like to say that nether the
practice of cammying mght soil onthe head so, we
shouid adopt abalanced approachtothis prob-
lem. Theretore, | think the Govemment should
implement the scheme being announcedby the
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Government for constructing Sulabh
Sauchalayas and declaring the construction of
dry latrines as crime. Public awarenessis must
for this purpose and the Government should
create such awareness amongthe people and
we all are with the Government in this endeavor.
Agood Billhas been broughtinthe House and
lon behalf of myself and on beha# of my party
thank the Govemment for bringing this Bill and
wejcome this Bill.

SHRI KAMLA MISHRA MADHUKAR
(Motihari): Mr. Chairman, Sir, firstof alll would
like to thank the Government for bringing such
aBilland there is no dispute over this Bill. Till
now, it was a blot on our society and on our
country. Even today many people in Uttar
Pradesh, Bihar, Tamilnadu and many other
states arecompeliedto engagein dehumanising
practice and the stepstaken by the Govemment
toabolish this practice should be whole heartadly
welcome but we have certain apprehensions
aboutthis Bill.

The apprehension is that the Centre will
enact this law but what would be the guarantee
ofitsimplementation by the State Government.
Solongassuchguaranteeis notgiven wewould
notbe able to achieve its objectives.

Sir. I hail from Bihar and the condition of
Bihar Govemment is not good. | am notdefend-
ing the Bihar Government but would like to say
thatin Uttar Pradesh the conditions in this regard
is worse than the Bihar. Therefore, my first
suggestion is that with a view to improve the
condition, aconference of the concemed Minis-
ters of the States should be called and it should
be made mandatory for the statgsto eliminate
this malpractice within a specific period.

My second suggestion is regarding Sulabh
Souchalayas that such Souchalayas shouldbe
constructed all over the co:intry. One hon.
Member was saying that Shri Pathak ji has
made enough money. It may be correct buthe
has also given a new directions tothe society by
innovating Sulabh Souchalaya system andwe
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should admitthatfactalso. Hewas asimpleman
and | know him but by innovating Suiabh
Souchalaya system he has eamed fame all
overthe world and has given a new directions to
the society. Therefore, this Sulabh Souchalaya
system should be expanded to all over the
“country.

Thirdly, Iwouldliketo say that the local selt
Govemmentand Municipality create hurdles in
the implementation of this law. | know that
Mahatma Gandhijiwent to Champaran district
in 1917 andlaunched an agitation againstthe
malpractice of carrying nightsoil onthe head
and atthat time that agitation was similarto a
National movementbut this malpractice is stili
prevailing in that distract. The condition of Mu-
nicipal workers is pitiable. They do not have
housestolive in, dnnkingwater facility andthey
donot get their salary ontime. They are notbeing
treated as human beings even today and it
happens because oursis a capitalist andfeudal
society.

Mr. Chairman, Sir, you know the plight of
this community. All are equal in the eyes of
Almighty. The Caste systemin our country has
divided our society in many parts and as a
customary one particular community is being
encouraged from generation to generation to
carry night soil on their heads. Such social
customs came into being thatsome people, who
are called Shudra, have been sentby the God
on earth forthis particularwork. Thatis why we
would like that the Government should make it
mandatory underthe law to the State Govern-
ments toimprove the condition of these work-
ers, provide training to them and try to rehabili-
tate them. Under the caste—system, which is
prevailingin our society for the lastthousands
of years, Brahmin is at the top, then comes
Kashatnya andvaish andthe Shudracomes in
the lasttoserve the above three. This concep-
tion hastobe changed through socialmovement
only thenthis law canbe tully enforcedinthe real
sense. Withthese words | welcomethe Bill.

SHRIMOHAN SINGH (Deoria): Mr. Chair-
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man, Sir, | rise to support the Bill introducedin
the Housetoban manualscavenging. Scaveng-
ing is the result of social evils andis a bloton
India.

Recently a conference of Pariamentar-
ians of the world wés organisedin india. Along
with the delegates of the conference | too visited
Agra. Inthe morning on both sides of the rail
track people were seensquattedinlarge num-
bers to attend the call of the nature along with
pots. On being inquired by an Australian
delegate whatwere the people doing | informed
himthat hey were performing yodic exercises.
exceptthis | could not give any otherreply. We
can very well understand the disgrace being
broughttothe country all overthe world because
of this practice. | thank the Government for
havingintroduced suchawellintentioned Billin
the House.

In 1968, duringthe centenary year of the
birth of Mahatma Gandhi, the State Govern-
ments were directedto enactlawstoban scav-
enging. However, | am sure that many State
Govemments have not enacted laws in this
regard. This issue is connected with the social
awareness.

In my town the great saint and social re-
tormer Baba Raghav was born. i rememberthat
dunngmy childhood at a meeting convened by
the officials of the Municipality Baba Raghav
Das was informed that it is not the job of a
particular caste and we all are prepared to
undertakethe job. Thus even inthe early days
anenvironmentagainst this social practise was
soughtto be created. Afterindependence move-
mentagainstthis practice was started by Baba
Raghav Das in Eastern Uttar Pradesh. As a
resultof this in 1955 scavenging was bannedby
the local Municipality. I would like to submitthat
only by creating social awareness this un-
healthy practice couldbe totally done away with

lthas beenmentionedandeven | have seen
that roads in Patna are illuminiated by the power
generated with the use of Sulabh Sauchalayas.
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Power supply in Patnais erratic butthe bulbs
connected to power supplied with the use of
Sulabh Sauchalayas continue o illuminate the
roads. Ministry of Railways had also prepared
aprogrammetousethe energyproduced from
hemian mght soilefe. for cookingpurposes, For
1 e ansence of social awareness people stillare
notprepared to accept this change of scenario.
If passengers areinformedthattheteahad been
prepared with the gas supplied fromthe Sulabh
Sauchalayas then they would start throwing
theircups. Therefore | wantto submitthatthere
isthe need tocreate awareness in this regard.
This erergyis the altemative source of energy
andhas gotmany uses. Social change should
be brought aboutinamanner thatitis largely
accepted andwe are ableto liberate the people
engaged inthe menialtask of scavenging. Itwill
be nice if this objective is achieved.

Sulabh Shauchalayas have been con-
structedall over. [ fully agree with the contention
of Shn Ram Vilas Paswan that the people
emplovedwiththe Sulabh Sauchalayas donot
generaliy belong to the caste which was tradi-
t =rally engaged in scavenging. People em-
plovedwiththe Sulabh Sauchatayasusedto
considerscavenaing menial and degrading.

Therefore. lwould liketosuggest thatwith
the Sulabh Sauchalayas only the persons be-
longing to the caste traditionally engaged in
scavenging should be associated as this will
openforthemthe new avenues of employment
The Government should pay all attention to-
wards the social upliftment of these people
through educationetc. |l once again support this
wellintentioned Bill. introduced by the Govern-
ment. with these suggestion. To propagate it
further a massive programme should be
launched | supportthis Bill.

[English]

SHRIP. C. THOMAS (Muvattupuzha ;-
Sir. | am congratulating this Government for
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havingbrought this socialchange andthis leg-
islationwhichis of greatimportance. Itisalso in
tune withthe declared policy ofthis Govemment
to uplift the downtrodden in all its faces. | am
happythatthis has been taken very seriously by
the Government of India.

This is a State subject. Sothere are some
difficulties. Beinga State subject, as perarticle
252 of the Constitution, itis necessary that the
States should pass necessary resolutions. But
itis disheartening to note that only six State
Governments have sofarpassedsuch resolu-
tions. Itisfor the other State Govemmentstodo
S0.

A reading of this Billwould show that the
major thrust of the Billis the implementation of
this policy by the respective State Govern-
ments. These laws have tobe implemented by
the State Governments. The State Govern-
ments must pass the notification. Butthe State
Governments cannot pass the notification if
they do not have enough facility to provide for
change of dry latrines or areas where there are
dry latrines to the water—seal types. So the
queshon of finance would come. | think the
Centre should take up the responsibility of de-
clanngthatthe State Govemments willbe given
dueaid. Of coursethe world organisations also
would be heipful here.

Iknow one scheme which has beenput a
forward by the Government of Kerala. Itis a
grandscale housingscheme inthe name of our
beloved late Prime Minister Rajivji. the Rajiv
Gandhi TenLakh Housing Scheme. Inthat the
mostimponantthrust thathas beengivenison
the very ponr and the downtrodden. InKerala
where One lakh Housing Scheme was started
earlier, unfortunately could not be completed At
thattime 60 thousand houses were constructed
forthe poor. But now all those housesareina
dilapidated condition: there are nolatrines and
there has been no provision to provide latrines
forthem. Underthe new policy the Government
of Kerala has soughtthe Central Govemment's
help to give amassive help because thisis a
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very massive programme where allthese 60000
smallhouses given to very poor people which
are all in a dilapidated condition are to be
renovatedforwhichat least Rs. 5000 orsoper
houseis necessary. The voluntaryorganisations
are staringit. But the Government of Keralais
in avery poor state; itcannot provide funds. So
I plead with this Government for help for this
grandscheme which has already been promul-
gated and the work of which has already been
started, which will be of great help to the
downtrodden, tothe SC, to the Government of
Keralainthisregard. | also pleadthat if this Act
is really to be implemented in its proper per-
spective asthoughtoutby the Central Govern-
ment, |think the Governmentshould find proper
schemestofundthe State Governments.

lonce againcongratulate the Government.
lam happy thatthis legislation has beenbrought
without waitingforalongtime.

[ Translation)

SHRIMATIGIRIJADEV |(MharajGanj)
Irise to support Employmenf of Manual Scav-
engers and Construction of er Latrines (Prohi-
bition) Bill, 1993 introduced inthe House which
concernaparticular class.

Itis abitpainful that after so many year of
independence. in the land of Mahatma Gandhi,
the need for introducing the Bill prohibiting
manual scavenging has been felt. Equality has
been enshrined in the Constitution of India.
However, onthe basis of bithsome are born
kings while other are handed over the basket to
carry night soil. Till date we have notbrokenthe
shackles of India and also has the premonitipn
ofthings takingplace inindependent Iindia. This
isthe reason why in Phoenix Ashram he started
the practice of cleaning latrines by one andall.
Thisis not only the principle beingfollowed in
Indiabutalloverthe World Inthe land of Gandhiji
dry latnnes are still seen everywhere.

India has celebrated centenary year of
Gandbhi j and Dr. Ambedkar. Though many
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resolutions were adopted yetnolawtilldate has
been enacted for the liberation of Safai
Karamcharis. Eveninthe President's address
mentionis made ofthe heartmovingplightof the
backwards of society. When allthis couldnotbe
done forallthese yearsso howitcould be done
within a short time by simply setting up a
commission to formulate and implement
programmes in this regard that too in a few
states. Constitution empowers the Government
toimpose Emergencyandenact TADA etc. yet
nothingis being done to stop serious crime of
asking othersto carry nightsoil. Often persons
refusing to carry night soil are severely pun-
ished andeven putin jails underthe law. Inthis
scenario | doubtwhetherthe objectives of the Bill
couldbe achieved, evenif passed.

There isthe needtocreate social aware-
ness and it could be early created if persons
holding senior posts come forwardto cleantheir
own toilets. All the hon. Members presentin the
House should resolve eithertoclean theirown
todets orif employing others forthe same to vow
tohave teainthe company of these persons.
Then olnly social awareness will be created.
Mere passing of Bills will serve no purpose. Just
onthe lines of National Commissionfor Women
if another Commissionfor Weaker Sectionsis
constituted then a new system of exploitation
willstart onthe pleathatthe recommendations
of the commission cannot be overlooked and
exceeded. Scavengers liberation work cannot
be taken beyondthe recommendations of the
Commission.

Inview of the urgency | support the Bill but
cannotresist mysetf from expressing my view-
point. Earlier Rs. 500 crores were allocated for
the liberation of manual scavengers and con-
crete steps couldhave beentaken in this regard.
However, nothing was done. lf Sto 7 thousand
crore rupees are swindled away in scamand
other scandals then allocation and spending of
Rs. 500 crore could have speedily mprovedthe
lot of scavengers all over the country.

Alittle while ago ShriMohan Singh praised
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the power supply scheme from Sulabh
Sauchalayas. | hailfromthe same place and
very wellunderstandthe amount of powerthat
couldbe made available through this source.
Nightsoilis naturally agood manure. However,
ifthe example of Patna regarding powersupply
could beimitated upon alloverthe countryi. e.
at railway stations and at public places then
awareness level inthe country willimprove and
aconducive environment for the liberation of
scavenjers willbe created.

Review of reservation made for the back-
wards in jobs should be undertaken and after
survey the reservationlimitshouldbeincreased.
Gandhi ji once remarked that true democracy
willdawnin India only when the daughter of a
scavenger occupies highest office in the coun-
try. Nottotalk of gils even boys of these castes
rarely come in Government service.

Therefore, | request you once again to
conduct asurvey and alsoprovide protectionto
them. There are no lightand water facilitiesin
their ‘Basties’. Arrangements should be made
toprovide Sulabhenergy andKutir Jyotitothem.
Beinguntouchabiles, theirchildren cannot study
in schools. in which our children go. Schools
with all facilities should be started for the
children of these scavengers and the castes
engaged in scavengingjob . Only then, this Bill
canbe effective. With these words | conclude.

SHRIS.M.LALJAN BASHA (Guntur): Mr.
Chairman, Sir, | welcome this Bill which has
been brought {or the welfare scavengers. Actu-
ally ttus Bill washave beenbroughtlong back. It
will certainly provide relief to scavengers.

The Central Government prepared a
scheme for my constituency and provided Rs.
1 croreforit. Underthis scheme, Rs. 1200was
earmarkedforeachfamily. The Municipality run
by the Congress, misappropriatedfunds. Out of
Rs. 1 crore. funds worth Rs. 70 lakh were
misappropnatedandonly asumof Rs. 30lakhs
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was spent forthe construction of latrines. An
inquiry commissionwas setupinthis connec-
tion. The findings ofthe commission also con-
firmed the misappropriation of Rs. 70 lakh. In
fact, itis necessary toframe some rulesin order
toimplement a scheme. The amountwhichis
sanctionedtorsuch purposesis notused prop-
erly.

Inmycenstituency, ladies have to go outof
theirhome atnightinordertoease themseives.
Therearencarrangementforlatrines there. This
is something very humiliating forthem. Latrines
inthatareashouldbe constructedimmediately.
Watershortage is another problem. Special
sources shouldbe generatedto provide waterin
latrines. The Central Government should putin
all efforts. The manualiscavengersshouldbe
provided with good facilities like banking. edu-
cationfortheir childrenand others.

Withthese words. [weicome, this Billand
conclude.

THEMINISTEROF URBAN DEVELCP-
MENT (SHRIMATISHEILA KAUL): Sir. lam
grateful to all these members. who have ex-
pressed their views on this subject. We are
seized of this problem since long. This is a
stigmaonoursociety. Today, wewishtoremove
this stigma. All of you have given your valuable
ideas to which we will have to give serious
thought. Iwanttotellyouthat we have covered
anumber of things whichwe wanttocomplete.
Iwanttosaythat......

[English)

I am indeed grateful for the keen interest
shown by all sections ofthe House in discussion
onthis very important Bill which will be historic
inthe sense that we are banning an occupation
in this country which we recognise as being
dehumanising as well as providing conditions
which would eliminate this practice and has set
intomotion a process which was soclosetothe
hearn of Fatherof the Nation, Mahatma Gandhi.
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Some of our Members have given their
viewpoints for certain things. | would like to
thank especially Shri Shyam Binary Misra, Shni
Ram Vilas Paswan, ShriUddhab Barman, Shri
Girdhari Lal Bhargava, Shr Madhukar, Shri
Mohan Singh, Sri P.C. Thomas, Shtmat Girija
Deviand ShriLaljan Basha.

[ Translation]

Shri Shyam BihariMirsa, ShriRam Vilas
Pwaswan, ShriUddhab Barman, Shn Bhargava.
ShriLaljan Bashahave expressedtheirviews
which are very important. Everybody has
analysed this problemn in his cwn way. Shr
Shyam BihariMisrahas expressedtheneedto
rehabilitate them. Shr Ham Vilas Paswanalse
stressedonit. Inthis connection | wantto submit
that the rehabilitanon programme is being
looked atterby the Ministry of Welfare, forwhich
ithasallocated huge tunds. | have saidthatthose
who get scavenging work done manually willbe
penalised or evensentto;ail. it youhave gone
through it attentively, you might have readthat
we have made aprovision.

SHRIRAM VILAS PASWAN : If a Govemn-
ment gets such work done manually, wilithat
Government also have 1o go to a jail ? For
examples some Municipality.....

SHRIMATI SHIELA KAUL : | am telling
you. The hon. Member has asked why some
Stateshave been exemptedinrespectof some
matters. | wantto submit in this connection that
sometimes thereis a very unusual situation. We
haveto sendpolice forcestosome States. For
thefn, latrnes etc. cannot be constructed imme-
diately. Inthat case, pits are dug up. Similarly,
when atrainstops at station, we needscaveng-
ing services because there are no containers
fitted beneath the latrines in compartments.
Onlyin few countries there is the facility of such
containers So, in such cases we have (o exempt
the States. Paswanijione thingisthere. | have
written tothe Minister of Home Affairs to doaway
with the dry latrine system in jails. Whenweare
helpless to dosomething, only thenwedoso. |
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think your doubt might have been cleared now.

Ihave gonethroughyoursuggestionsgiven

. tomeinthisconnection. lwishto submitthatyou:

willbehappytoknowthat Planining commission
wilinot withhold funds forthe purpose. But we
need some concrete programmesin thisre-
gard lhave writtento every Statetoimplement
. Aslhavetoldyouearlierthat 5—G Stateshave
giventheiracceptance. Accepltance inrespect
of this programme 1s awaited from rest of the
States | wish this programme reaches every
nook and corner of our country. This is a
comprehensive programme. As all of youknaw,
this is the programme of Mahatma Gandh. |
want thatthis dehumanising practice is abol-
ished as soon as possible. Paucity of funds
shouidnot come nthe way of this mission. If you
instst. | shall go with youto Planning Commis
sionto getfunds torthus purpose. Butl need. you
cooperation.

SHRI SARCJ DUBEY (Allahabad) : Mr.
Chairman, Sir, 1 have to make a submissionto
the non. Minister. She has said that sne will
ieaveno stone uniumedto getfundsto makethis
scheme asuccess. Butlwanttoask thatdunng
1991—92 arehabilitation scheme was launched
withanaimtorehabilitate 20,000 persons andto
impart traiming tothem. Whenthe Scheme Was
reviewed. it was foundthat only 1678 persons
were providedwithjobs. The Central Govern-
menthadalready releasedasumofRs. 22crore
93lakhfor thatpurpose. Doesthe Govemment
wanttoliberate the scavengersinthisfashion?
Howwill the hon. Minister be able to regulate ttws
programme? Today the Government has pre-
sented this scheme. If the Government pro-
ceeds with good intention, then something can
be done. Mere passing of a Billis notgoing to

{Interruptions)

SHRIMATI SHIELA KAUL : Why is the
hon. Member doubtingthe intention ?

(Interruptions)
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SHRIMATI SAROJDUBEY : Only 1678
persons were rehabilitated out of 20,000 per-
sons. twas anambitious scheme ofthe Govern-
ment Ifthis schemeworks inthisway, howwill
itsucceedthen.

(Interruptions)

SHRIMAT| SHEILA KAUL: What Girija
Devi and Lal Pashajihadsaid ........

(Interruptions)}

SHRIMAT|SAROJDUBEY : Pleasereply
to my question.

SHRIMATI SHEILA KAUL : | have asked
as to why is she doubting my

intention........ (Inferrupbons)......

SHRIMATI SAROJDUBEY : Sir, in Uttar

MR.CHAIRMAN : Thistopicis notinthelist

of business fortoday.

SHRIMATISAROJDUBEY : Sir, Iwould
liketotell yourthatin Uttar Pradeshonly.

SHRIMATISHEILAKAUL : |am notyield-
ing

SHRIMATISAROJDUBEY : Youshould
saythat youwould conduct an inquiry intoitor
the action would be taken againstthe officers
involved in it, otherwised your scheme will
remainon papers only. Itis notgoodto play with
the sentiments of manualscavengers likethis. ..
(Interruptions)... Your are making such
announcements.... (inferruptions)....

SHRIMATI SHEILAKAUL : Sir, | am not
talkingtoher Howare you allowing hertospeak.

MR CHAIRMAN : You pleasecontinue.

SHRIMATISHEILAKAUL : Agoodthingis
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being done but you are repeating athing which
happenedtwenty years back. Whatisthe use of
talking such irelevant things which happened
longago.... (Interruptions)..

[Englsh)

MR. CHAIRMAN: Nothingwillgoon record
without permission.

[Translation]

SHRIMATI SHEILAKAUL : What Iwanted
totell thatthis lawwould definitely be enacted
and the one who should violate it would be
punished. Hewill be fined also. Aftertheenact-
ment ofthis law, there will certainly be restric-
tions onthe people and they would think before
they violate it.

| am grateful to the hon. Members who
participated inthe discussion on this Billand
hopethat itwill be passed. | hopethat allthe hon.
Members would supportitand passit... (Inter-
ruptions)

[Englsh]
MR. CHAIRMAIN : Nothing will go on record.
(Interruptrons) *

MR. CHAIRMAN : Please sitdown . (Inter-
ruptions) No cross—questioning.

(Interruptions)

MR. CHAIRMAN: | shall now put amend-
ment No. 1tothe consideration, motion moved
by ShriDau Dayal Joshi, tothevote ofthe House.

Amendment No. 1was out and negatived.

SHRIMATI GIRIJADEVI: Sir, | seek leave

ofthe Houseto with draw my amendment tothe

“Notrecorded.
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MR. CHAIRMAN: Has the Hon. Member

leave ofthe House towithdraw hetamendment?
SEVERAL HON. MEMBERS: Yes.
Amendment No. 2 was put and negatived
[Translation) B

SHR! GIRIDHARI LAL BHARGAVA
(Jaipur) Sir, | am satisfied with the reply ofthe
hon. Minister. She has brought a good willand
therefore, seel leave of the Houseto withdraw
my amendment.

(Engésh]

MR. CHAIRMAN: Has the Hon. Member
leave ofthe Houseto withdraw hisamendment?

SEVERALHON. MEMBERS: Yes.

Amendment No. 4 was. byleave, withdrawn

[English)

MR CHAIRMAN: | shall nowputthe con-
sideration motionto thevote ofthe House. The
question is:

“Thatthe Billto provide for the prohibition
of employment of manual scavengers as
well as construction or continuance ofdry
latrines and for the regulation of construc-
and for matters connected therewith or
incidental thereto, betaken into consider-
ation”
The motion was adopted

MR. CHAIRMAN: The Housewilinowtake
upclause-by-clause consideration ofthe Bill.

MR. CHAIRMAN: The questionis
“That Clause 2 stands part of the Bill.”

The motion was adopted.
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Clause 2 was addedto the Bill
MR. CHAIRMAN: The questionis:
“ThatClauces 3to 24 stand part ofthe Bill
“That motion was adopted
(Clauses 3to 24 were addedto the Bill )

Clause 1 Short tile application and com-
mencement

Amendment made: .
Page?2, line1,
after“States of
insert*Andhra Pradesh”(9)
Page2, line6,
after " States of”
insert'Andhra Pradesh "(10)
(Shrimati Shiela Kaul)

MR. CHAIRMAN: The questionis;

“ThatClause 1, asamended, stand partofthe
Bill "

The motion was adopted
Clause 1, as amended, was addedtothe Bill.
MR. CHAIRMAN: The questionis:
“That Enacting formula stand partofthe
Bill
The Motion was adopted
Enacting Formula was added to the Bil
Amendment made;, Pream ble
Page 1, line 24.
after “of"

insert“Andhra Pradesh

(Shrimati Shiela Kaul)
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MR. CHAIRMAN: The Questionis:

“Thatthe Preamble, as amended stands
part ofthe Bill"

MR. CHAIRMAN: Thequestionis;
“Thatlong litle stand part of the Bill"
The motion was adopted

The Preamble, as amended, was addedtothe
Bill.

The Long Titte was added tothe Bill
The Motion was adopted

MR. CHAIRMAN : The Minister may now
movethat the Billas amended, be passed.

SHRIMATISHEILAKAUL: | beg to move:
“ThattheBill. asamended, be passed”

MR CHAIRMAN: The motionmoved- That
_ theBill, as amended, be passed.”

{Translahon)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Chairman, Sir, | would like to give one
suggestionthat inthe proposed important com-
mittees, morethan 50 per cent representation
should be giventothe people belongingtothese
sections ofthe society only thenthe objective of
the Bill could befulfilled

SHRIMATISHEILAKAUL: Allright, it will
betakeninto consideration.

[English)
MR..CHAlRMAN Thequestionis
“Thatthe Bili. as amended be passed "
The motion was adopred

SHRIGIRIDHAR! LALBHFEGAVAl'JaI;HJr)

Mr. Chairman, Sir, now-adaysal lthe Member
arefacingthe problem of receiving electricity
tails of excessive amount. Some Members
havereceivedthebillofRs. 13, 000andRs. 26,
000/ 1wouldiiketo knowthe reasonifissuing
bills of such excessive amounts. The Members
have been given exemption inthe payment of
electricity Bills uptoRs, 3600inayearbutthe
billfors. 26,000 is being issued for onemonth
only. Ontheone handthe Govemmentis paying
some extraamount byincreasing pay and aliow-
ances of the Members and on the other the
Telephone and Elctricity departments are re-
covering it from the Members thorough their
Bills.

Therefore | would like to say thatthe Min-
ister of Parliamentary Affairs should also pay
attentionto it sothatin future such bills exces-
sive amounts are not issued and the previous
bills should also be corrected.

MR CHAIRMAN: All right please sit down

|English)

MR CHAIRMAN: We shall newgoto ltem
No 13

[English]
16.04 hrs.
TEZPURUNIVERSITY BILL

As Passed by RajyaSabha

THE DEPUTY MINISTER IN THE MiINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUAMRI
SELJA): Onbehalfof ShriArjun Singh, | begto
move * '

“Thatthe Billto establish and incorporate
ateaching andresidential university inthe
State of Assam at Tezpur and to provided
for matter connected therewith or inciden-
talthereto, as passed by Rajya Sabha, be
takeninto consideration "

" *Moved with the recommendations ofthe President



